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Deputy Directar (Inapectlcm) f rom 993.69 to 6,10, 97, the
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CENTRAL AMINISTRATIVE TRIBWNAL P RINCIP AL BENCH
0.A.No .2 443/ 98 .

th

New Delhi: this the [~ day of pAugust, 199G} %

- HON '8LE MR, S, Ro.ADIGE ,VICE CHAIAMaN (n), ]

HON *BLE MR.KULDIP SINGH,MeMBER(D) |

shri D.B.Jain,
Late she'S, CiJain, '
Mirector of Inspection OFfice of

Oi rector Genaral of Suwplies &

Disposals,
Jeevantara Buil ding,y .
Parlianent Street, Neuw Delhi eees fpplicanty

(By Adwecate: Shri S Rao )
Vorsus
thion of India through

Secreta ry,

Deptt. of Supply,
Nirman Bhawan,

Neuw Delhl -001 KR

2, Director General
(Swplies & Disposals )
Jesvan Tara Buil ding,,

Parliament Street,
Newu Delhi =-0001 ses.s Rasponddits,

( By adwecates shri N.S.Meht a)

ORDER

l.pplicant impugns respondents' memo ran qun dat ed
26,5.,97 (Annexure-c) 1ssued by them pursuant to thg
Tribunal 's Order dated 18.2.97 in 04 No, 2040/ 96 filaqg

earliar by him 2nd seeks ant£dat1ng of his promotion as

date on which Shri K,K,.Das who, he claims » Was juniop

to him y was S0 p romo ted, and he further claims
consideration f‘or promotion as Miractop (Inopection)
in 1970/71 and%ot 1974 uhen hg yas actually pl'O"!Utedo
Conssquentis] benef‘lts are also prayed forp,
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-as weall .as laches and lack of Juri sdiction wder the
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20 W have heard applicent’s counsel C\
Shri Suiba Rao and respondents’ cownsel ‘Shri N,S5.Rehtag

3. In the seniority 1ist as on 30,9573
(Annaxured) Shri K.X.Das is shon at §l,80,7 while
spplicant 1s shoun at Sl.No,22, If spplicant had

a grievance in regard to his being placed at oo many
positions below Shri K.K.Des in the 1973 senio rity
1ist, he should have agitated the matter in the
pmpsrPora at that point of times [f as he contends,,
he made rep resentations to which he recei ved no
reply it was open to him to have agitated his
9risvance in the sppropriate judiciel fore . Hot
having done so then, he cannot raise the matter now,
Rearly ‘a quarter of a century aftaep the cause of
action originally arosgd Hen ce appucaat_"a cl aim

for entedating of his senio rity as Dsputy Of rector
(Inepection )Pom: 9969 to 1867, end ror onsidering
his case for promotion ag 8l rector (Inepaction) Prom
1970/71 instead of 1974 15 squarely hit by limitation

relevant prowdsions of the AeToAct and is tharefore
rejectad,’

4 - One agpect of the matter howsver deservag

attentiond Respondents in their 1mpugned flemo dated

267549 have stated that they have 9f ven epplicant
the benafit of notional promotion as Bmputy Mirectes:
(Inspaction) we 8PS FISHED, but 1t 1s not denisd that

S. Shri Mehta statsd that respondents arg
1
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5 1nhib1ted f rom doing so. in v.leu or th i High
i Daurt“s (0.3) order datsd 410 *83 in LPA No, 67/83
staying the operation of the Calhi High Durt’s (S«B)
. : order dated 7# .83 in CobN03S, 1457, 1973 ang 1598
> of 1981directing respondents to refrane the senfority -
) e list of GriI1 in the Indian Inspact.ton Servicao

6. As it is only the direction to reframp the
seniority list of Gr.1l of 1,1,5 which has been stayed,,
thera cen be no legal objaction to respondents

1 ssuing ordors granting spplicent notional senie Aty

L Yo 80739.5,69 which respondents then sel ves concede

he is entitled to, and Purthemore extend such
R sequen tf al bmaﬂta tder rules ang instructiong
as will flow from the order, more so, bscausg
applicant will be retiring on Stperannuation
shortly, ihile 1ssuing the afb-rsslgid ordery
respondents should make it clear that it will be
subjact to the cutcome of LPA N0 .67/83. Wo di rect
accordingly and call Ypon respondents to implement
these directions vithin 3 months from the datg of

73 The 0n is disposed of in tems of paras 3

and 6 above., No @ stgd
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